
CTRAIJ ADIINISTRATIVE TiItJ 

CA1CUTTA !3EH 

of 2000 
(O.A.215/1997) 

Present : Hon'ble Mr. 1). Puzkayastha, Judicial Mnber 

Hon'. ble Mr. G.S. Majnj, AdminjstraUve Mnber 

t, Si ta Aft & C rs. 

vs. 

union of Zndja & Ors,1 

For the applicants : Mr. Be Neogi1  c• unsel 
For the respondents s None 

Heard on $ 6.4.2000 	 Order on ,s 6.4. 2000 

Uca1as 	. 

In thiMj,, the applicants have prayed for an order 
for substitution of the heirs and lea1 representatives of the 
sole petitioner(jn 0,?.), Joy *an -since he died on 6.2.2000. 
2. 	We have considered the M.A. and other records available 
with Us. We find that the application for 	 ha 
been filed in time, So, we allow this M.A. er cne 	teqal 
representtiv5 of the petit.toner in the 0.?, shall be stthstituted 

to the Oriina1 applicatjo 	Thus, the M.A. is disposed of 
qithout any order as to costs, 

M1ft(j) 


